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(vi) DEMANDS OF SEAMEN,

SHRI M. M. LAWRENCE (Idukki):
Under Kule 377, I make the following
statement:

India’s  long-suffering  seamen along
with members of their distressed families
have come to the capital from all cor-
ners of the country squatting Dharna be-
fore the Prime Minister’s house in order
to draw the attenion of the Prime Min-
ister by submitting a memorandum.
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The Government of India has mnot
done anything to change the lot of sea-
men. At the same time many concessions
are being given to ship owners-subsidies,
moratorium on loan repayments etc. But
ordinary seamen who need the Govern-
ment gassistance are being denied, Today-
a seaman in an Indian Port has to wait
36 to 85 months for an assignment after
serving about six or seven months.

Sir, in the Shipping and Transport In-
dustry all categories of staff are perma-
nent, except seamen. After 36 years of
independence seamen are still working as
contract labour. While master, petty offi-
cers and similar ranks are permanent, the
seamen from the serang downwards work
casuals on a no-work, no-pay basis.
While, officers are compensated for occu-
pational hazards—ordinary seamen who
are exposed to the same hazards are de-
nied any benefits. Most shipowners, fail
to observe the basic health precautions
on the ships.

Then discrimination of wages of sea
men is there. The foreign companies pay
Indian and other seamen less than a qu-
arter of what a European would normal-
ly get. There are Indian seamen on Bri-
tish ships working for about Rs. 800/-
per month.

The Government of India at last ap-
pointed an Expert Committee, to look
into the problems of the shipping indus-
try. The Comimtice submitted the first
part of its recommendations in February
1982, The Government so far has not
acted on the 18-point recommendations
of Nanda Committee.

I urge the Government to adopt de-
mocratic norms to implement Nanda
Committee recommendation and  accept
the long-standing demands of the seamen
put by the Forward Secamen’s Union of
India.

(vii) NEWS REPORTS ABOUT ALLEGED U.S.
PLAN TO BALEANISE INDIA PUBLISHED
IN THE ‘PATRIOT AND THE ‘LINK'....

DR. SUBRAMANIAM SWAMY
(Bombay North Fast): Sir, recently I
had been to the United States. In the



